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TWEETING UP A STORM

Twitter was misusing
Iits power, says MoS IT

RAJEEV CHANDRASEKHAR

Twitter was abusing its power as a
platform to selectively de-amplify
and de-platform people both in
India and abroad

SOUMYARENDRA BARIK
New Delhi, June 13

IGNITING ASTORM, Twitter’s
co-founder and former boss
Jack Dorsey has said that the
microblogging platform
received “manyrequests” from
the Indian government to
blockaccounts covering farm-
ers’ protests and those critical
of the government.

“strict”, said in April this year
that he would rather comply
with the government’s block-
ing orders than risk sending
Twitter employees to jail. He
was alluding to the Informa-
tion Technology Rules, 2021,
under which a senior repre-
sentative of social media com-
panies — the chief compliance
officer — can be potentially

jailed for violat-

He also said that the ing norms.
platform was threat- As per In an inter-
ened with “a shut- Chandr.asekhar, view late Monday
down”and raidsat the Twitter night to YouTube
homes of its employ- weaponised channel Breaking
ees in the country. misinformation Points, on being
Calling Dorsey’s against Indians asked about the
remarks “an outright and the aovt pressures he had
lie”, Minister of State g received from
for Electronics and IT of India foreign govern-
Rajeev Chan- s ments during his

drasekhar said,“Twit-
ter, for a long duration
between 2020 and 2022,was
not complying with the
Indian law, but during that
period, they were neither
raided nor sent tojail.” He said
Twitter under Dorsey at times
“weaponised misinforma-
tion”.

Incidentally, Twitter’s new
CEO Elon Musk,who had ear-
lier called Indian regulations

IPL 2023: Dream11, Tata Neu,
My11Circle most recalled brands

CHRISTINA MONIZ
Mumbai, June 13

SHUBMAN GILL, OPENING
batsman for the Gujarat
Titans, has topped the list of
the most popular emerging
cricketers during this season
of the Indian Premier League
(IPL),according to the IPLoma-
nia 2023 report released by
Hansa Research.

27% of the survey respon-
dents chose him as the ‘most
liked’player of the season,dur-
ing which he scored 890 runs
in 17 gamesand also picked up
the Orange Cap (award for
most runs scored in a season)
and the most valuable player
honour.

On the advertiser aware-
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EXPRESSION OF INTEREST (ECQI) FOR ELECTRONIC GATES
(E-GATES) AND SERVER VIRTUALIZATION WORKS AT NMIA

Corrigendum No 1

time as CEO of
Twitter, Dorsey said,“Indiaisa
country that had many
request of usaround the farm-
ers protest, around particular
journalists that were critical of
the government, and it mani-
fested in ways such as ‘we will
shut Twitter down in India,
which is a very large market
for us; ‘we will raid the homes
of youremployees, which they
did; ‘we will shut down your

ness pitch, with a 77% recall
score, fantasy sports platform
Dream11 isat the top followed
by Tata Neu (57% recall score)
and My11Circle (56% recall
score). Other advertisers fea-
tured in the top 10 are Airtel
5G (ranked 4), My Team 11 (5)
and Tata Tiago.ev (6).
Thereportnotes thatthead
recall that Dream11 saw dur-
ing this season of the IPL may
be attributed to a series of ads
featuring various celebrities
and cricket stars such as Rohit
Sharma, Aamir Khan, R Mad-
havan and Hardik Pandya.
Among the emerging play-
ers this season, Gill is followed
by Matheesha Pathirana of
Chennai Super Kings (CSK),
Rinku Singh of Kolkata Knight

The deadline for submission of the response to EQI (published
vide our EOl notice dated 027 June, 2023) is now revised
19" June, 2023, 15:00 hrs IST. For details refer to our Website:
https://nmiairport.abecprocure. com

JACK DORSEY

The Indian government had put
pressure on the microblogging
platform to block accounts during
the farmers' protests

-y,
-

offices,ifyou don’t follow suit,
and this is India, a democratic
country”. At the height of the
farm protests in 2021, the
Centre had asked Twitter to
take down nearly 1,200
accounts to Twitterforalleged
“Khalistan” links. Before that,
it had asked the platform to
take down more than 250
accounts.

Twitter responded by
blocking some of the accounts
but subsequently unblocked
them. Later, in its reply, Twit-
ter refused to block these
accounts citing freedom of
speech on its platform. The
reply, however, did not go
down well with the govern-
ment which said the platform
could not possibly“assume the
role of a courtand justifynon-
compliance”. In May 2021,
days after Twitter flagged
some posts by ruling party
leaders alleging a Congress
plot to malign the Prime Min-
ister and the Central govern-
mentas“manipulated media”,
ateam of Delhi Police’s Special
Cell knocked on the doors of
Twitter India’s Delhiand Gur-
gaon offices to ostensibly
serve the social media plat-
form a notice.

Riders (KKR), and Yashasvi
Jaiswal of Rajasthan Royals
(RR) in that order. 23-year-old
Gill, who plays for Punjab in
domestic cricket,has endorsed
brands like Gillette, CEAT and
My11Circle.

FORM A
PUBLIC ANNOUNCEMENT

iUnder Regulation & of the Insolvency and Bankruptcy Board of India
(Insalvency Rasalution Process for Corporata Persons) Requlations, 2018)

FOR THE ATTENTION OF THE CREDITORS OF KOTSON'S PRIVATE LIMITED

-
TOBACCO DIRECTIVE DRAWS OTT IRE

The health ministry's
directive to over-the-top
(OTT) entertainment
players, asking them to
display warnings on
cigarettes and tobacco
on all content has riled
them. Given that such
rules are already in place
for broadcasters and
theatrical filmmakers,
Rishi Raj explains what
exactly OTT players are
objecting to

What exactly is the health
ministry's directive?

On May 31, the Union health
ministry amended the Cigarettes
and Other Tobacco Products Rules,
2004, to include OTT content.
Under the amended provisions of
the Rules, all content depicting
tobacco consumption should
display the statutory warning about
its ill effects on health.

These rules have been in force
since 2012 and apply to
broadcasters and film producers
who release their films in theatres.
The health ministry has now
extended the conditionsto OTT
content and given the industry
three months to implement these.

Moreover, within this period, all
past OTT content should also carry
such mandatory labels.

Rules,

Targeted

IT Rules 2021

5591

Why OTT players have objected
THE OTT players say the directive came

without any prior consultations. They h

pointed out that the rules, which currently
apply to broadcasters and film-makers,

were framed in 2005 but could only be

implemented in 2012 following litigation
due to lack of consultation. Further, under
the IT (Intermediaries and Digital Media

Ethics Code) Rules 2021, they are alrea

mandated to display content classification
based on provisions on context, theme,

tone, impact & audience.
Underthe ITRules, 2021, OTTs must

display content descriptors at appropriate
places—including on depiction of tobacco
consumption. Again, content portraying
abuse of of tobacco etc is subject to more
restricted content classification. Hence, the
new directive fails to distinguish between
the nature of content from broadcasters and

film-makers and from OTT players, and
them together.

Has the health ministry overstepped its jurisdiction in coming out with the directive?

PERHAPS not in letter law, but
certainly in spirit. While the
Cigarettes and Other Tobacco
Products (Prohibition of
Advertisement and Regulation
of Trade and Commerce,
Production, Supply and
Distribution) Act, 2003, under
which this directive has been
passed, is administered by the

While Gill was named fan
favouriteamong the emerging
players, former Indian skipper
MS Dhoni continues to hold
the most popular player hon-
our and is also the favourite
captain of the season.

RELEVANT PARTICULARS

Mame of corporate debior

Date of incorporation of corporate debtor | 22-04-1078

Kotson's Private Limited

L ;-I-
|

Authorty undar which corporale
dablor is incorporaled | regislered

dantification Mo. of conparate deblor

= 'T;Dmﬁ'ar.":.'.l‘leﬂ'.il':.' Mo, / Limited Liability

Registrar of Companies, Delhi

U31101DL1978PTC191934

Address of the regestered office and

Ch

g | Insohvency commencement date in
respact of corparale deblor

principal office (if amy) of corporate deblor

Registerad address: A-208, 2rd Floar, B, G,
City Contre, Piot No. 4, D.0UA Cammiunity Canlre
Matia Khan, Pakargan), Rew Delni, Delhi- 110055
Head office & Unitk Alwar - 2178, 218 10 230 &
ZE0A MIA, Desula, Alwar-301030 Ragsthan, INDIA
Unit-ll: Agra: C-21, UWRS.C,, Sile-C,
oaandra, Agra- 282007, UP

Unit-11; Utirakhand: E-1 b E-12, D-9 80 D-16
UPSI0C Industnal Area, Bajpur Rosd,
saltanpur, WHirakhand- 263401

09-06-2023 {The order was received by
the |IRF on 13-06-2023)

resolubon process

A |Neme ard regisiration numbsr of the
insalvency pratassional acling as inbanm
resalistion professional

7. | Estimated date of dosure of insolvency

r5-12-2023

Mr. Alok Kaushik
IBEIPA-O02/IP-NO02531201 T-2018/10767

health ministry, there were

certain key changes made by the

government in 2021.
Under the changes, IT

intermediary rules were framed
wherein social media platforms
are administered by the ministry
of electronics and information

technology and the digital
media and OTTs by the

information and broadcasting
ministry. Since I&B has already
framed rules for content
classification and redressal of
grievances, and has expressed
satisfaction with its
effectiveness, there was no need
for the health ministry to
unilaterally come out with the
directive.
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Isimplementing

the order difficult?

PER THE OTT players,
yes. They have
contended that the
directive demands them
toinclude the statutory
warning retrospectively,
whichis a herculean task
considering the large
number oftitles they
have.The other difficulty
is that unlike films, where
the warning can be
shown during the
intermission, there's no
interval for OTT content.

The directive also
demands that the
statutory warning be
displayedin the same
language inwhich the
original content is
created. Since OTT
contentis dubbedin
several languages and
carries subtitles, carrying
dubbed statutory
warnings in several
languages would pose
dy logistical challenges.

Also, it would also
make international
content unpopular or
reduce access forthe
Indian viewer as the
creators may not be
willing to accept these
norms. Since content
can beaccessed,
unrestricted, on devices
like smartphones,
enforcing the directive
will be difficult.

ave

clubs

OTT players say that the
nature of the medium should
have been kept in mind while
framing the rules. Theatrical
releases and broadcast content
are open to public viewing but
OTT content is for private
viewing, so such nuances should
be taken into account while
framing rules, they argue. .
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FORM- G (RE-ISSUE)
INVITATION FOR EXPRESSION OF INTEREST FOR

Address znd e-mail of the inferim resaldion | G-105 , Sai Baba Aptt, Sector-8, Rohni,
professional, 85 registered with the Beard | Wew Delki, National Capital Territory of
Dedhi, 110085

Emall: alok_kaushifyahoo.eom

B-307/ €, Morth Ex Mall, Sector- 9. Rahini,
Delhi — 110085

Email: cirp. kotsons@gmail.com
Mobile: 91 9875921452
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DELCRAY CAELES PRIVATE LIMITED OPERATING IN
MANUFACTURE OF PLASTIC ITEMS AT 29, 5 B S COLONY,
RAJPURA, DISTT. PATIALA, PUNJAB- 147001 10
{Under Reguiation 38A(7) of the Insohency and Bankruplcy Board of India {Insolvency
Rezolutian Process for Corporate Persons) Regulalions, 2016)

RELEVANT PARTICULARS 1. "-__zn::l-nial-: for &u ::*mséun -:"-}i:-ur:s

Sddress and e-mad to be used for
corrgspondance with the imfarim
mezolution professional

TVS >a&

1. |Mame of the corporate debtor along |Deleray Cables Private Limited 17 | Classes of creditors. @ ary, under dause (0]

with PAMICIN/LLP Mo CIN: UM 3D0PB1323PTCO13429 | of sub-sectan (BA) of 5rn~'-_.-._e. 21 ascergined | NA
2, | Address of the registered office 20, 5 B 8 Colony, Rajpura, Distt Patiala O G1E Wi FEuon prvassiones N

g Punjab PE- a,ﬁﬁrm 13.| Mamas of Insolvenicy Prodessianals identified fof 1. NA PrEbEﬂtE
- . - act as Sulhanged Rapraserdative of credilors | 20 NA —

3. | URL of website hitps:idelcraycables.ibc2016,netl in & class (Theee names for each dass) 3. WA { y
4, | Details of place wheare majority of fixed Flot No. 18, Focal Point. Rajpura, 14 | (a) Relevant Forms and (a) """".EI;_’ ik EKtEI‘IdEd DEtE

assels are located Patiala, Punjab- 140401 (bh Details of authorized representatives | kitps:iibbi.gov.inlen/home/downloads

: . are available at i) MA

£ | Instaled capacity of main producis/
SEnces

6. | Quantity and valse of main producls!
zervices scld in last financial year

Mot Available Motice is hereby given that the Mational Company Law Tribunal, New Delhi, has orderad the
commencement of a Corporate Insolvency Resoluion Procass against the Mis Kotson's
Private Limited on 09-06-2023. |The crderwas recaived by the IR on 1 3-06-2023)
The credibars of WS Kotson's Private Limred ane haraby calkad upoen o submil eir claems a5
on CIRF date with proof on or bafore 27-06-2023 1o the Inerm Resolulion Professional at the
address menboned againstentry Mo, 10
The linancial creditors shall submil heair claims wilh peoal by aleclrone means only. A8 athar
credoes may subrmit the claims wilh prood in parsan, by post or by elactranic means.
The submession of prood of daims shauld ba mads in acoardanca with Chapler IV of the
Insalvancy and Bankruplcy Board of India (Insolvency Hesclubon Process for Corporale
Persans) Begulalions, 2016, The cradilars shall submil their caims by fllirg e applicabes claim
harm {spacifbad balow inMaba 1) alorg wilh documentasy proals:
Mote: 1
Form B: for claims by Operational Creditors (except Workmen and employess)
Farm C: for Claims by Financial Creditors
Farm CA: for Clairms by Financial Crediices ina Class
Form O for Claims by a workeman and employes
Form E: for Claims by Authonzed Representative of Worlkeman and Employees
Farm F: for Clairms by cradilors othar than financial crediors and cparational cradilors
. : = Claimants should menfion contact details in the claim form so that any query regardin
cirp.delcraycables@@gmail.com their claim can be resolved prompthy, F .
adh Submission of false or misteading proofs.of claim shall atiract penaliies
Jalesh Kumar Grover S

Resolution Professional Mr. Alok Kaushik
I the Matter of Mis Delcray Cables Private Limibed Interim Resolution Profecsiana
Kegn Mo, IBEIRA-001/1F-PO02000201 F=20151 0580

JUNE | 27 | 2023

Mot fvailahle

7. | Mumber of emplovess workmen Ml
| Furthar details including last available

financial statements (with scheduies) of two
years, lists of credsors, relevant dates for
subesequent avanls of e process anae avalable &
g, |Eligibiity for resolution applicants under  |Delails can be soughl by sending a
section 25(2)ih) of the Code is available at: |request o Resalution Professional at:
cirp.dedcraycablas@gmail com
21-06-2023
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To apply, logon to

Details can be sowght by sending a
request io Resclution Professional at:
cirp.defcraycables@gmail.com

10. | Last date far receipt of expression of intersst

11.| Date of issue of provisicnal list of
prospaciive resclution applicants

12.| Last date for submission of objections
o provisional list

13.| Process email id o submit EOI

22-06-2023 To Register, Scan

£1-06-2023

Education Partner Associate Partner

In the matter of Kotson's Private Limited
Email: For Carrespondence- ! T A B P B AT 8 o = ; PLUTUS
; PR 1 (IBBIPA-GOR/IP-NOO25 3201 7-201810767) SHARDA - i
Date: 14-06-2023 Ll Rags Wit 166 I ovaravGamailcan| | Date: 13.08:2023 Email; alok_kaush@yahoo.com IAS www.rngfoundation.com/awards
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Specifiad branch: NAJAFGARH (Ph047 12774800, PH:IM1-250141 32

Td2b 1457 1401 14582 1486, 1493 1500

Mt R IR RSEE

CIN : L24230TG1990PLC011168
Regd. off. : Survey # 133, IDA Bollaram, Jinnaram Mandal,

Company Secretary and Compliance Officer

Dear Shareholder,

A SECOND AND FINAL REMINDER CUM FORFEITURE NOTICE HAS
BEEN SENT TO SHAREHOLDERS WHO HAVE FAILED TO PAY THE FIRST
AND FINAL CALL MONEY OF Rs. 4.50 (COMPRISING Rs. 0.75 TOWARDS

Ra@exT, JMRI—282007, ITR T
gfe— |11 : STRIEE : §—1 4 §-12, $-9 | 16,
AT ST SeRgaa TRAT, IR IS, YRIMYR,

8. 9T JFETHAT YTBI BT A AR IRVREIM TR,

~ AN IBBI/IPA-002/IP-N00253/2017-2018/10767
e 9T ¥ uoflag ©

SECOND AND FINAL REMINDER-CUM-FORFEITURE NOTICE FOR FIRST
AND FINAL CALL GENNEX LABORATORIES LIMITED

Gi—105, Wlg dMdl  JUICHS, Hdex—9,
5 foeeh, T e & fieeii—110085
's‘—flﬂ : alok_kaush@yahoo.com

g | SIRE HHET UIBAT DT el 3R g—Hd,
ST a1 ¥ ooflag 2

MUY

FARA AT A arTel bl TR og Sgac| 9307,/ T, A% G HicT, dex—9, Ireon, 1y

| e &R S faeell —110085
99 : cirp.kotsons@gmail.com
HIETSS @ +91 9875921492

Publication Issued To: Ravsaheb Bans

02. Alka Ravasaheb Pathare R/o At

proclamation under 82 of code of criminal
procedure is hereby issued against you
with a direction that you should appear

ce&district=ludhiana
JMIC Ludhiang

1. W CHPAEE (asivand) (3o s o wled ovameal o

mEe Friees O Aman ) 9 gEET wET BEE 6788 g
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wfrmen & & fordl fwim afrEied] & wingfise od e Wil fE wEda e oo 1 oaRT al) o &
T |t TR 9TeY W5 SR | Ererm e s ot aE mae vt # B s ot 9e aafeet # St Tt W A T,

] - - WA W "
~  Wiuthoot Mercantile Limited _ . BAJIAJ | goTS BIewY [fice
Regd Office Muthaot Floars OpoW & C Hospital, Thycaud, Trivendrum Kerala - B55014 I . . . Ludhiana Date: 17-07-2023 FINSERV )
= i s . " - i Sy AR A N Fcﬁ ° & s next date, purpose of case, orders and judgments Fmitm wmiey - TR W, R T % e T, T‘T HERTE, TR — 411044
GOLD AUCTION NOTICE SHETHC [E ~ %20;6 - 6 : SE] as well as other case information is available on W FAEEE ¢ T e, T A W AT fAerE A oA $ i, saren fd-1a4o0a
Ralice is herety given for the Information of all concered thal Gold amamers pledged wilh the ? http:/districts.ecourts.gov.in/ludhiana faeir afveofiedt @ offfress of pffsin o ofiegfy
urddermenticred branches of the company in difterend branches of Harvana lor the persad which werg NAdTE[C [N Kotak Mahlndra. Bank Ltd Vs . . . . ﬂi‘l‘ mEdT W 2002 ﬂ qRT 13{!} & st = | R
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50836213, T052. 7512, 7532, BATS, Q035,240 6201 0476, 10028, 10042 10057, 10188, 10187, 10218 T . . Samrath At Post Sakur Tal Sangamnef | sfirfram 2o0e =1 ar 1alz) won o) Pt & stmfa o o oiftm s oot e e Pl o of ff sy a gEe e
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e : thbierl i oy : ~ [ PTUNC aaR & uoidd ararerd T Ul T+ U=20, fgad o, SRS, el dey) Post Sakur Tal Sangamner District G R el
aca: Trivardrum, Dale: 13-06-2023 for Muthoot Mercantile Limited, Chairman 3, fer (Rt @) B e dR 4, €Y A Hex, AT @ Ahmednagar Maharashtra ST W W, SrnIrEs() e () nafdE ¥ / e i i
TgreT, 78 feei—110055 Whereas it has proved to the satisfaction of ARl ® AW T T s fmﬁji_llaﬁlml w" i & ET:TH
T BRATeR Td IfIe— | : 2177, 218 F 220 T 2301 this court that you the above named |
THATSY, SR, STeTaR—301030, TR, AR accused/ accused persons can't be served TIT ST, Fpudm w § W TS NI W A 5 0z T 2023
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Sangareddy Dist - 502 325, Telangana, India. TARRES—263401 personally before this court on 17-07-2023 TR, TEMg 8 W, sRETm-140030 0 20 Ve 9w Fien e 9 e ogofa @i see 57 % oes ECIE LR IE]
Corporate Office: Akash Ganga, 03rd Floor, Plot No.144, Srinagar PR TR g N RO I 09— 06—2023 (RIS 13=06—2023 gt&J:eO:C)(?‘Opabrlr?(;:trgltwgkiong?zseft;?ar? Flr':e (HE—aEEl) g Fae ss—ay, Feia ew @) o) wem B ozt e ool o el s atmen RS s
N i T Sl ublication. ' ) | amrer #e, phEmm — 13 e e (AE—warene), T SEY 3 A2 TREm TR WA e b o
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Phone: 040-67334400; E-mail: investorrelations@gennexlab.com S USSR directed above the above said case will be e e o S o
website: www.gennexlab.com T Y heard and determined as per law, in your R — 133001
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE
AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR

LR RSN AR Rrer 2r-06—2023 INDIRECTLY OUTSIDE INDIA.
:‘:CRET I\_I¢LLI:’,EAIADNBPRS.ESIZI?T-I-YOV;AI‘-IRA?:ESSECIgg-lrJIEg PgEMEJIEVRJ ;E;R( §7 | S AT UTheel ERT ART 21 @1 Su- ANl 1oy INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
L ABORATORIES LIMITED (THE “COMPANY”) IN ACCORDANCE WITH o) ® T 0 ® e e e AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS).
THE LETTER OF OFFER DATED JULY 16, 2022 (“LETTER OF OFFER?). T o wer g PR G e s 2 o
With reference to our LOF dated July 16, 2022 in relation to the payment of first] | |*™"™ @ T (e ot @ fog diT ) | o “; - w
and final call amount of Rs.4.50 per partly paid equity shares (comprising| {4 (7 e s st N ﬁﬂps://ibbi:gov.in/en/home/downloads
Rs.0.75 towards face value and Rs.3.75 towards securities premium) being the () i 7 SR @) T

first and final call in respect of 5,25,06,534 partly paid-up equity shares of the|  Ieesm & ord = % T o S ey, o ool S T 00062003 oY ree™
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Equity Shares and 23,66,255 Partly Paid-up Shares remained unpaid Firstand
Final Call Money.

The Right Issue Committee (“Committee”), duly authorised by the Board of
Directors of the Company approved sending of a Second and Final Reminder-
cum-Forfeiture Notice for payment of First and Final Call money of Rs. 4.50/-
per partly paid-up equity share to the holders of such partly paid-up equity
shares on which the Firstand Final Call remains unpaid on June 15,2023

ASK AUTOMOTIVE LIMITED

Our Company was incorporated on January 18, 1988 as a private limited company under the Companies Act, 1956, with the name “ASK Automotive Private Limited”, pursuant
to a certificate of incorporation granted by the Registrar of Companies, Delhi and Haryana (‘RoC”). Upon the conversion of our Company into a public limited company,
pursuant to resolutions passed by our Board of Directors on December 7, 2022 and our Shareholders on December 7, 2022 the name of our Company was changed to
“ASK Automotive Limited” and a fresh certificate of incorporation dated January 6, 2023 was issued by the RoC. For details of changes in our name and the registered office of
our Company, see “History and Certain Corporate Matters — Brief history of our Company” and “History and Certain Corporate Matters — Changes in the Registered
Office” on page 231 of the Draft Red Herring Prospectus dated June 12, 2023 filed with the Securities and Exchange and the Stock Exchanges on June 12, 2023.

Duration |
15 Days |

From [ To

P t Period:
ayment Fenot—1ei0672023 30106/2023

' For Gennex Laborétories Limited N m% Registered Office: Flat No. 104, 929/1, Naiwala, Faiz Road, Karol Bagh, New Delhi 110 005, Delhi, India;
Sd/- SHafs SR ST Corporate Office: Plot No. 13, 14, Sector 5, IMT Manesar, Gurugram 122 050, Haryana, India;
Date : 13.06.2023 Arihant Baid Prea WEae s @ T § Contact Person: Rajani Sharma, Vice President (Legal), Company Secretary and Compliance Officer; Tel: +91 124 439 6907

E-mail: compliance@askbrake.com; Website: www.askbrake.com; Corporate Identity Number: U34300DL1988PLC030342
OUR PROMOTERS: KULDIP SINGH RATHEE AND VIJAY RATHEE

(IBBI/TPA-002/IP-N00253/2017-2018/10767)
-3 : alok_kaush@yahoo.com
AR & §—7d : cirp.kotsons @gmail.com

Place : Hyderabad Managing Director

fafer : 13—06—2023
o ;A8 ool

TRANSPACT ENTERPRISES LIMITED

Corporate Identification Number (CIN): U33130MH2013PLC243247
Registered Office: 204, 2nd Floor, Timmy Arcade, Makwana Road, Marol, Andheri East, Mumbai — 400059.
Contact No: +91 9224763158 Website: www.transpact.in E-mail Id: info@transpact.in

INITIAL PUBLIC OFFERING OF UP TO 29,571,390 EQUITY SHARES OF FACE VALUE OF X 2 EACH (“EQUITY SHARES”) OF ASK AUTOMOTIVE LIMITED (“OUR
COMPANY” OR THE “ISSUER”) FOR CASH AT A PRICE OF X [+] PER EQUITY SHARE (“OFFER PRICE”) AGGREGATING UP TO < [] MILLION, COMPRISING AN
OFFER FOR SALE OF UP T0 20,699,973 EQUITY SHARES AGGREGATING UP TO X [*] MILLION BY KULDIP SINGH RATHEE AND UP TO 8,871,417 EQUITY SHARES
AGGREGATING UP TO < [+] MILLION BY VIJAY RATHEE (“PROMOTER SELLING SHAREHOLDERS”) (THE “OFFER FOR SALE” OR THE “OFFER”). THE OFFER
SHALL CONSTITUTE [*]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

THE FACE VALUE OF THE EQUITY SHARE IS < 2 EACH THE OFFER PRICE IS [] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND
AND THE MINIMUM BID LOT SIZE WILL BE DECIDED BY OUR COMPANY AND THE PROMOTER SELLING SHAREHOLDERS, IN CONSULTATION WITH THE
BRLMS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [¢] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [¢]
(AWIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, HINDI ALSO BEING THE REGIONAL LANGUAGE OF DELHI, WHERE OUR REGISTERED OFFICE
IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE AND NSE FOR
UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR REGULATIONS.

In case of any revision in the Price Band, the Bid/Offer Period shall be extended for at least three additional Working Days after such revision of the Price Band, subject
to the total Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company and the Promoter Selling
Shareholders, may in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid/Offer Period for a minimum of three Working Days, subject to the Bid/
Offer Period not exceeding 10 Working Days. Any revision in the Price Band, and the revised Bid/Offer Period, if applicable, shall be widely disseminated by notification to the
Stock Exchanges by issuing a press release and also by indicating the change on the respective websites of the BRLMs and at the terminals of the Members of the Syndicate
and by intimation to the Designated Intermediaries and the Sponsor Bank(s), as applicable.

I U I \ | @

JMIC Ludhiana

next date, purpose of case, orders and judgments
as well as other case information is available on
http://districts.ecourts.gov.in/ludhiana

Kotak Mahindra Bank Ltd
Vs

Sadujini Khan
CNR NO: PBLD03-037906-2019

Date: 17-07-2023

Publication Issued To: Sadujini

Khan Address- R/o Pankal

Nuapatna Tigria Cuttack 754035

Orissa

Whereas it has proved to the satisfaction of

this court that you the above named
accused/ accused persons can’t be served

OPEN OFFER FOR ACQUISITION OF 1,00,550 (ONE LAKH FIVE HUNDRED FIFTY ONLY) EQUITY SHARES FROM
SHAREHOLDERS OF TRANSPACT ENTERPRISES LIMITED (“TEL’) BY MR. RAMAN TALWAR AND MR. KAUSHIK WAGHELA

(HEREIN AFTER JOINTLY REFER TO AS “ACQUIRERS”) PURSUANT TO AND IN COMPLIANCE WITH REGULATIONS 3(1) & 4
OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)
REGULATIONS 2011, AS AMENDED (“SEBI (SAST) REGULATIONS”).

Recommendations of the Committee of Independent Directors (IDC) pursuant to Regulation 26(7) of the SEBI (Substantial
Acquisition of Shares and Takeovers) Regulations, 2011 in relation to the Open Offer made by Mr. Raman Talwar (Acquirer
No 1) and Mr. Kaushik Waghela (Acquirer No 2) (herein after jointly refer to as “Acquirers”) for acquisition of 1,00,550 (One
Lakh Five Hundred & Fifty) Equity Shares of ¥ 10/- each, to the public shareholders of Transpact Enterprises Limited
(“Target Company” or “TEL’).

in the ordinary way of service. Hence this 1| Date Meeting of [DC held on June 13, 2023 The Offer is being made in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended (the “SCRR”), read with Regulation 31 of the SEBI ICDR
g:gg':éﬂfg?: #;ri%;%szzgogga?;;r%t‘al 2 | Name of the Target Company (TC) Transpact Enterprises Limited Regulations. The Offer is being made through the Book Building Process in accordance with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of
with a direction that you should appear T Detals of the Offer pertaning fo Target Open Offer Tor The acquisiion of T,00,550 (One Lakh Five Hundred & FTty) the Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”) (the “QIB Portion”), provided that our Company and the Promoter

personally before this court on 17-07-2023
at 10:00 a.m. or within 30 days from the
date of publication. Take notice that, in
case of default on your part to appear as
directed above the above said case will be
heard and determined as per law, in your
absence. for details logon to: 4
https://highcourtchd.gov.in/?trs=district_noti
ce&district=ludhiana JMIC Ludhiana

Selling Shareholders, in consultation with the BRLMs, may allocate up to 60% of the QIB Portion to Anchor Investors and the basis of such allocation will be on a discretionary
basis by our Company and the Promoter Selling Shareholders, in consultation with the BRLMs, in accordance with the SEBI ICDR Regulations (the “Anchor Investor
Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from the domestic Mutual Funds at or above the price at which
allocation is made to Anchor Investors (“Anchor Investor Allocation Price”). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis only
Rcquirers: Wi Raman Tawar (Acquirer No T) and to Mutual Funds, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate

) Mf Kaushik Waghela (Acquirer No 2) basis to all QIBs (other than Anchor Investors), including Mutual Funds, subject to valid Bids being received at or above the Offer Price. Further, not less than 15% of the
Nii Offer shall be available for allocation to Non-Institutional Investors (‘Non-Institutional Category”) of which one-third of the Non-Institutional Category shall be available for
allocation to Bidders with an application size of more than I 200,000 and up to I 1,000,000 and two-thirds of the Non-Institutional Category shall be available for allocation
to Bidders with an application size of more than < 1,000,000 and under-subscription in either of these two sub-categories of Non-Institutional Category may be allocated to

Equity Shares of  10/- each, being constituting 26.00% of the Equity Share
Capital of the Transpact Enterprises Limited (“TEL’) by the Acquirers
pursuant to and in compliance with Regulations 3(1) & 4 of the SEBI
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011.

Company

Name(s) of the acquirer and PAC with the
acquirer

PAC:
Aryaman Financial Services Limited

5 | Name of the Manager to the offer

3 6 | Members of the Committee of 1) Soummya Bania (Chairman) Bidders in the other sub-category of Non-Institutional Category in accordance with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer

: mﬂ; Independent Directors 2) Mohsin Miyajiwala (Member) and Price. Further, not less than 35% of the Offer shall be available for allocation to Retail Individual Investors (“Retail Category”), in accordance with the SEBI ICDR Regulations,

N S Q;ﬁaﬂ zw&:ﬁwﬁazoos = 3) Shariq Nisar (Member) subjgct Fo valid Bids being received from th“em at cir above the Offer Price. AII Blddgrs (excgpt Anchqr Investors) shall mandqtorlly part|C|pat.e in this Qﬁer on_Iy through the
13 (3), WP o s S 2000 — e erhes oo i e 1o Al merhes o e 0C Tondra Charmanas Tndeoenderi Deciors or Apphcatlon Supported_ by BIoc_ked Amount ( ASBA ) process and shall provide detalls_qf their regpectlve bantf accourlt (including UPI ID (defined hereinafter) in case of UPI
¥ B 17 % WwS & w ) _ p ’ g : p Bidders (defined hereinafter)) in which the Bid Amount will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or the Sponsor Bank(s), as the case may be. Anchor

= ’ (Director, Equity shares owned, any the Target Company. . Investors are not permitted to participate in the Anchor Investor Portion through the ASBA process. For details, see “Offer Procedure’ beginning on page 413 of the DRHP.

TS Uil a1 Tederdt other contract / relationship), if any * IDC Members do nothold any equity shares of the Target Company. This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is

(LLPIN: AAW- 8552)
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* None of the IDC Members holds any other contract or relationship with the
Target Company other than their position as Independent Directors of the
Target Company.

proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public
offering of its Equity Shares pursuant to the Offer and has filed the DRHP with the Securities and Exchange Board of India (“SEBI”) on June 12, 2023. Pursuant to Regulation
26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting
it on the website of the Company at www.askbrake.com, website of the SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE and NSE at www.bseindia.com
and www.nseindia.com respectively and the websites of the Book Running Lead Managers (“BRLMs”), i.e. JM Financial Limited, Axis Capital Limited, ICICI Securities Limited
and lIFL Securities Limited at www.jmfl.com, www.axiscapital.co.in, www.icicisecurities.com and www.iiflcap.com, respectively. Our Company hereby invites members of the
public to give their comments on the DRHP filed with SEBI, with respect to disclosures made in the DRHP. The public is requested to send a copy of their comments to SEBI,
the Company Secretary and Compliance Officer of our Company and/or the BRLMs at their respective addresses mentioned herein. All comments must be received by SEBI
and/or our Company and/or the Company Secretary and Compliance Officer of our Company and/or the BRLMs on or before 5.00 p.m. on the 21st day from the aforesaid
date of filing of the DRHP with SEBI.

Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in this Offer unless they can afford to take the risk of losing
their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in this Offer. For taking an investment decision, investors
must rely on their own examination of the Issuer and the Offer, including the risks involved. The Equity Shares have not been recommended or approved by SEBI, nor does
SEBI guarantee the accuracy or adequacy of the contents of the DRHP. Specific attention of the investors is invited to “Risk Factors” beginning on page 29 of the DRHP.
Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (‘RHP”) has been filed with the RoC and must be made
solely on the basis of such RHP. The Equity Shares, when offered through the RHP, are proposed to be listed on the main board of NSE and BSE.

For details of the share capital and capital structure of our Company and the name of the signatories to the Memorandum of Association and the number of shares subscribed

None of the IDC Members have traded in the equity shares of Target
Company during:

a) 12 months prior to the date of the Public Announcement of the Offer and

b) the period from the date of the Public Announcement till the date of this
recommendation

None of the IDC Members have any relationship with the Acquirers.

Trading in the Equity shares/other
securities of the TC by IDC Members

IDC Member's relationship with the
acquirer (Director, Equity shares owned,
any other contract / relationship), if any.

10 | Trading in the Equity shares/other
securities of the Acquirer by IDC Members

Recommendation on the Open offer, as to
whether the offer is fair and reasonable

Not Applicable.

The IDC members notes that the Offer Price at X 140/~ (Rupees One Hundred
Forty Only) per Equity Share by the Acquirers has been arrived in line with the
provisions of Regulation 8(2) of the SEBI SAST Regulations.

ol 2R @ A | The IDC members'further notes that the equity shares of the Target Company by them of our Company please see the section titled ‘Capital Structure’ beginning on page 88 of the DRHP. The liability of members of our Company is limited. For details
Ul e Wi-184, YA, WSOT are frequently traded on the BSE. Prior to the date of Public Announcement, of the main objects of our Company as contained in the Memorandum of Association, please see the section titled ‘History and Certain Corporate Matters’ on page 231
TR, ¢ faeei-110024 the Shares were last traded on March 21, 2023 and the Closing Price was of the DRHP.
%95/- per share whereas the weighted average price on that day was % 100/-
ESIE i %@Eﬂﬁ traded on April 05, 2023 and the Closing as well as weighted average price ' ’
/- EEIS| on that day was % 114/- per share. The Offer Price of ¥ 140/- is therefore at a = ' - g
fafer: 14-6.2023 fafafés wrew| premium to the above mentioned closing price. IDC Members confirm that 1 JM FINANCIAL I‘AK'SL’“P'T‘M J'Icicl Securities !Elcﬁlhs L!NKl tme
e feeed DPIN: 00265890 the Target Company has not received any complaint from the shareholders - — - - — ; e - — - - e
regarding the open offer process, valuation price or method of valuation. JM Financial Limited Axis Capital Limited ICICI Securities Limited IIFL Securities Limited Link Intime India Private

Limited

C-101, 1= Floor, 247 Park
L.B.S. Marg, Vikhroli West
Mumbai 400 083

ICICI Venture House,
Appasaheb Marathe Marg
Prabhadevi, Mumbai 400 025
Maharashtra, India

10" Floor, lIFL Centre
Kamala City, Senapati Bapat
Marg, Lower Parel (West),
Mumbai 400 013

1%t Floor, Axis House

C-2 Wadia International Centre
Pandurang Budhkar Marg,
Worli, Mumbai 400 025

7" Floor, Cnergy

Appasaheb Marathe Marg
Prabhadevi, Mumbai 400 025
Maharashtra, India

For the reasons set out hereinunder, as of the date of this recommendation,
the IDC is of the opinion that the Open Offer price is fair & reasonable and are
inaccordance with the SEBI SAST Regulations.

"IMPORTANT"

Whilst care is taken prior t0 12/} Disclosure of Voting Pattern of the The recommendations were unanimously approved by the members of IDC. Tel.: +91 22 6630 3030 Maharashtra, India Tel.: +91 22 6807 7100 Maharashtra, India Maharashtra, India

L meeting in which the Open Offer proposal E-mail: Tel: + 91 22 4325 2183 E-mail: Tel: +91 22 4646 4728 Tel: +91 810 811 4949
acceptance of advertlsmg was discussed askauto.ipo@jmfl.com E-mail: askauto.ipo@icicisecurities.com | E-mail: askauto.ipo@iiflcap.com| E-mail:
COpy, i'[ iS not pOSSib|e 10) Verify 13 | Summary of reasons for recommendation | IDC Members have reviewed (a) the Public Announcement (b) Detailed Investor grievance E-mail: | askauto.ipo@axiscap.in Investor grievance e-mail: Investor grievance E-mail: askauto.ipo@linkintime.co.in

Investor Grievance E-mail:
askauto.ipo@linkintime.co.in
Contact Person:

Shanti Gopalkrishnan
Website: www.linkintime.co.in
SEBI Registration No:

Investor Grievance E-mail:
complaints@axiscap.in
Contact Person:

Simran Gadh/Pavan Naik
Website: www.axiscapital.co.in
SEBI Registration:

grievance.ibd@jmfl.com
Contact person:
Prachee Dhuri
Website: www.jmfl.com
SEBI Registration:
INM000010361

customercare@icicisecurities.com
Contact person:

Ashik Joisar/Harsh Thakkar
Website: www.icicisecurities.com
SEBI Registration:
INM000011179

ig.ib@iiflcap.com
Contact person:

Pawan Jain/Pinkesh Soni
Website: www.iiflcap.com
SEBI Registration:
INM000010940

Public Statement and (c) Letter of Offer. IDC Members have also reviewed
the quantum of trading and relevant prices on the Stock Exchange platform

Based on the above, the IDC Members are of the opinion that the Offer Price
of * 140/- (Rupees One Hundred Forty Only) is higher than the negotiated
price of ¥ 130/- (Rupees One Hundred Thirty Only) per equity share under
the Share Purchase Agreement dated March 24, 2023 entered with the

its contents. The Indian
Express (P) Limited cannot be
held responsible for such

contents, nor for any loss or Promoter of the Target Company. The payment for the shares being acquired INM000012029 INR000004058
. is proposed to be made in cash & there are no competing offers. Further the — ] _ : | : _ :
damage incurred as a result of Op%n pOﬁer to the Public Shareholders of the pTarg%t Company is in All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP. K AUTOMOTIVE LIMITED
: i i compliance with the requirements of the Regulations and hence is fair and or
transactions with COmMpanies, reasonable. On behalf of the Board of Directors

associations or individuals
advertising in its newspapers
or Publications. We therefore 14
recommend that readers E
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

The shareholders of the Target Company are however advised to
independently evaluate the Offer and take informed decision whether or not
to offer their shares in the Open Offer.

None

IDC Members notes the error in the shareholding pattern of the Promoter
Group filed by the Company and also notes the corrective step taken by the
Company i.e by filing revised shareholding pattern for the half year ended
March 31, 2023.

To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this statement

is, in all material respect, true and correct and not misleading, whether by omission of any information or otherwise, and includes

allthe information required to be disclosed by the Target Company under the SEBI (SAST) Regulations.

For Transpact Enterprises Limited,
Mr. Mohsin Miyajiwala
(IDC - Member)

Sd/-
Rajani Sharma
Vice President (Legal), Company Secretary and Compliance Officer

Place: Delhi
Date: June 13, 2023

ASK AUTOMOTIVE LIMITED is proposing, subject to, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its
Equity Shares and has filed the DRHP applicable statutory and regulatory requirements with SEBI and the Stock Exchanges. The DRHP shall be available on the website
of the Company at www.askbrake.com, SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of India Limited at www.
bseindia.com and www.nseindia.com, respectively, and the BRLMs, i.e. JM Financial Limited, Axis Capital Limited, ICICI Securities Limited and IIFL Securities Limited at www.
askbrake.com, www.jmfl.com, www.axiscapital.co.in, www.icicisecurities.com and www.iiflcap.com, respectively. Any potential investor should note that investment in equity
shares involves a high degree of risk and for details relating to such risk, please see the section entitled “Risk Factors” of the DRHP on page 29. Potential investors should
not rely on the DRHP for making any investment decision.

The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “U.S. Securities Act’) or any state securities
laws in the United States, and unless so registered, may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and in accordance with any applicable U.S. state securities laws. Accordingly, the Equity Shares are being offered and sold (i)
within the United States only to “qualified institutional buyers” (as defined in Rule 144A under the U.S. Securities Act) in transactions exempt from or not subject to the registration
requirements of the U.S. Securities Act, and (ii) outside the United States in “offshore transactions” as defined in, and in reliance on, Regulation S under the U.S. Securities Act and
pursuant to the applicable laws of the jurisdictions where those offers and sales are made. There will be no public offering of the Equity Shares in the United States.

Details of Independent Advisors, if any.
Any other matter(s) to be highlighted

Ms. Soummya Bania
(IDC - Chairman)
Place : Mumbai

www . readwhere. com ﬁ. .

Mr. Shariq Nisar
(IDC—Member)
Date : June 13, 2023
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Rajasthan Knowledge
vt COFpOFation Lim.ited

RAJASTHAN KNOWLEDGE
CORPORATION LIMITED
7-A, Jhalana Institutional Area,

Behind RTO, Jaipur-302004

NIB No.RKCL/23-24/124 Date: 13.06.2023
e-bids for Selection of Agency to Provide
Courier / Cargo/ Logistics Services to RKCL
on Rate Contract Basis, invited from
interested bidders. Particulars of bid may
be visited on the procurement portal
(https:/leproc.rajasthan.gov.in ,
https://sppp.rajasthan.gov.in ) of the state;
and www.rkel.in.
SPPP Tender Id : KCL2324SS0B00010
Eproc Tender Id : 2023_RKCL_342902_1
MD, RKCL

IN THE COURT OF THE X1 ADDITIONAL CITY
CIVIL & SESSIONS JUDGE AT BENGALURU
0.5. No. 8224/1998 (CCH-08)
BETWEEN: M/s. VINAYAKA ENTERPRISES, A
;R_sgi_starad Pg‘rmalslhip With ;Ix Office, at No.25,

p IV 560021. Rep
its Partner Pooja Kamath ... PLAINTIFF
AND: K.J. JOSE, Since Deceased Represented by
hisLR's... DEFENDANT
NOTICE TO THE LR's DEFENDANT No.1 ( c)
To, LR's No.01 { c}: Mr. K.J. JOY, S/o. Late K.J.
Jose, aged about 53 Years, R/at. VITI H.No.220,
Chanakya Nagar, Lasagara Road, Jodhpur
Rajasthan-342003.
Whereas the above named plaintiff instituted a
suit against K.J. JOSE for the relief of specific
performance which came to be numbered as 0.5.
MNo. B224/1998 and same was decreed under its
judgment and decree Dated: 14.08.2007. Due to
benefited mistake in the plaint suit schedule item
No.2 was wrongly described as House List
No.1990 instead of House List No.1981, Hence an
application for amendment was filed in the said
suit and this Hon'ble court had issued notice and
Hence the said application.
You are hereby summoned to appear before the
court on 28/07/2023 advocate/pleader to answer
the questions to the same. Failing which the suit
will be heard and determined as ex-parte.
SCHEDULE
Item No.2: All that piece and parcel of the property
bearing site No.2 H.L.No. 1930, (It is required to be
Site No H.L.No. 1991} V.F. Khatha No. 8971,
East by: Road, West by: Road, North by: Property
?‘enrinq site No.2, South by: Property bearing Site
0.1

Measuring east to west 32 feet and north to south
78' + 52'/2 along with construction there of
Given unUer my hand and seal of the court on this
03/06/202
By order uﬁhs Court, Assistant Registrar, Gity Civil
Court, Bangalore

Advocate For Plaintiff: B. RAMESH
# 21/2, 1st floor, Opp INDIAN OVERSEAS BANK,
15t Main Road, Gandhinagar, Bengaluru-560009.
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FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF KOTSON’S PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Kotson’s Private Limited
2. | Date of incorporation of corporate debtor 22-04-1978
3. | Authority under which corporate debtor is | Registrar of Companies, Delhi
incorporated / registered
4. | Corporate ldentity No./ Limited Liability | U31101DL1978PTC191934
Identification No. of corporate debtor
5. | Address of the registered office and | Registered address:
principal office (if any) of corporate debtor A-208, 2nd Floor, R. G. City Centre, Plot
No.4, D.D.A Community Centre, Motia
Khan, Paharganj, New Delhi, Delhi —
110055
Head office &Unit-I
Alwar : 217A, 218 to 220 & 230A MIA,
Desula,Alwar-301030 Rajasthan, INDIA
Unit-11
Agra: C-21, U.P.S.C., Site-C, Sikandra,
Agra- 282007, UP
Unit-111
Uttrakhand: E-1 to E-12, D-9 to D-16
UPSIDC Industrial Area, Bajpur Road,
Sultanpur, Uttrakhand- 263401
6. | Insolvency commencement date in respect | 09-06-2023 (The order was received by
of corporate debtor the IRP on 13-06-2023)
7. | Estimated date of closure of insolvency | 05-12-2023
resolution process
8. | Name and registration number of the | Mr. Alok Kaushik
insolvency professional acting as interim
resolution professional IBBI/IPA-002/1P-N00253/2017-
2018/10767
9. | Address and e-mail of the interim | G-105, Sai Baba Aptt, Sec-9,
resolution professional, as registered with | Rohini,NewDelhi,National Capital
the Board Territory of Delhi,110085
Email: alok_kaush@yahoo.com
10. | Address and e-mail to be used for | B-307/C, North Ex Mall, Sector- 9,
correspondence with the interim resolution | Rohini, Delhi — 110085
professional o _
Email: cirp.kotsons@gmail.com
Mobile: +91 9875921492
11. | Last date for submission of claims 27-06-2023




12. | Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | 1. NA
identified to act as  Authorised | 2. NA
Representative of creditors in a class | 3. NA
(Three names for each class)

14. | (a) Relevant Forms and (@) Web link:
(b) Details of authorized representatives https://ibbi.gov.in/en/home/downloads
are available at: (b) NA

Notice is hereby given that the National Company Law Tribunal, New Delhi, has ordered the
commencement of a Corporate Insolvency Resolution Process against theM/s Kotson’s

Private Limited on 09-06-2023. (The order was received by the IRP on 13-06-2023).

The creditors of M/s Kotson’s Private Limited are hereby called upon to submit their claims
as on CIRP date with proof on or before27-06-2023to the Interim Resolution Professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The creditors shall submit their claims by filling the applicable
claim form (specified below in Note 1) along with documentary proofs:

Note: 1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by a workman and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors

Claimants should mention contact details in the claim form so that any query regarding
their claim can be resolved promptly.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Mr. Alok Kaushik

Interim Resolution Professional

In the matter of Kotson’s Private Limited

(IBBI/IPA-002/1P-N00253/2017-2018/10767)
Email: alok_kaush@yahoo.com
Email for Correspondence: cirp.kotsons@gmail.com

Date: 13.06.2023
Place: New Delhi
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